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hri ,J.~. ~upta for the applicant. 1 he
applicclnt has come up before the I r ib unal under
cover of ~apprehension only, for which the pro-
motion ex ination has already been conducted
but as pe his own version, the complete result
is still waited. L earned counsel for the appl- .~
licant ha also failed to s2tisfy us on the point
t hat the roLe of the examination deserves to be
c anceal ed and there shall be direction to hold
fr esh exa ination. .l. ncase we :fncour age such
litigatio, every candidate/who has not do ns
well in t .e examination, will come up wi c h such
allegatio s and give rise to multiplici"ty of
litigatio s putting impediment "to tne car:.eers
of tho se, whOmay expect0 tneir promotions.
tv e do not f i no any good reason to dami~ the
u•,fl... , whi h is accordingl y aismissea at the
ad~issio stage, bein9 devoia of any merit.
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